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tonnes. This envisages the in-
stallation of L.D, Convertors for
steel making, facilities for con-
tinuous casting and a plate mull
for the manufacture of beavy
plates Facilities for iron ore
muning and sinter making are
also bemg suitably expanded.
This scheme 1s under imple-
mentation

Gu) Installation of a Spirally weld-
ed Pipe Plant at Rourkela Steel
Plant for making large diame-
ter pipes for oil refineries, n-
dustry and public Thealth
schemes

{w1) A refractory plant at Bhilai for
the manufacture of 1efractories

(1v) Expansien of Alloy Steel Plant
at Duigaput
(v) A plant fo1 the manufaciure of
CRGO Sheets at Rourkela

(v1) A seamless tubes plant

F
———

12.00 hrs

QUESTION OF PRIVILEGE—Contd,
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& wrA wfra ¥ fag s g 1 @
famz & fag o& gfad . (wweaia)

SHRI H K L. BHAGAT (East
Delhu) Sir, a pont of order can be
raised only in regard to the business
before the House, I am raming an ob«
jection There cannot be any point of
order at this stage A point af order,
under rule 378(2), “may be raised in
relation to the business before the
House at the moment” What is the
business before the House at the
moment” On what can the ralse a
point of oider® He cannot raise a
point of order

SHRI MADHU LIMAYE: On a
pending business

SHRI H K L. BHAGAT There is
no item at the moment before the
House on which vou can raise a point
of order I want your ruling Points
of order are being ramwed on matters
which are not in relation to the
business of the House at the moment

He cannot raise a pont of order
now As I submitted you must give
a ruling as to how and when poinis of
order can be raised because points
of order are being misused He did
not come yesterday You have con-
cluded the debate and you said you
have closed it A Member cannot
go on speaking at length on a privi-
lege motion He has spoken six times
on this He wants to speak agafn. No
point of order can be raisad, I want
your ruling on this, whether he can
raise a point of order in this man-
ner, like this

MR  BSPEAKER: Of course at
preseni, there is no business befor®
the House, and hix point of order
relates to no business. There, you are
correct. Let me know on what matier
is the point of order being raised
Is it a submission or a point of order?
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ot wy fmw 7g oz W WTET
1 w9 g Trer &9, v & nafaew
s&aT | 7 gF Tfen e & X ¥ wa-
forwer o wrge g o

BHRI C. M. STEPHEN (Muvattu-
puzha): There is no pending matter.

MR, SPEAKER: You can make a
submission; not a point of order,

SHRI MADHU LIMAYE: The
privilege matter is pending.

SHRI1 C. M. STEPHEN: A point of
order can be raised under rule 376
either arising out of an interpretation
of the rules or articles of the Con-
stitution or in relation to the business
before the House at the moment,
You said yesterday: ‘I have closed
the matter and I will give my ruling
sometime later’. The matter is closed.
How can it be opened? I have no
objection to any subjective evalu-
ation that he has about himself...
(Interruptions), You read out the
letter to the House and you asked
the opinion of the House and you en-
quired from the Members and you
vame to this decision after ascerta-
ming the will of the House. The
matter was closed by you after
you consulted the House. Now if
somebody is permitted to reopen this
matter it will be a dangerous prece-
dent and it will be a reflection on
all of us. It cannot be done; all of us
are equal before law and all of us
are equal before you, Mr. Limaye
may have his own opinion about him-
self but let him remember that he is
une among the 550 Members of this
House; and he is no mora and no less,

ooy fomd : & qw aveh oreh
£ ¥ W rdtfaaw ol & Sfe
B ofy wfewtc 81

PROF, MADHU DANDAVATE
{Rajapur): I have a point of order
regarding what he has said. I wish
to bring to the notice of Mr. Stephen
that ag far as the privilege matter
was concerned, even on the basts of
who! he has read out from the pro-
ceecings of the House, the Speaker
has only reserved the ruling. So, the
matter is not closed.

SHRI C, M. STEPHEN: I have clos-
ed the matter—that is what the Spea-
ker 15 reportud to have said. .

PROF. MADHU DANDAVATE: A
person who raised the privilege issue
has a right to intervene and he has
a right to raise any point of order
and make a submussion in that regard,
Therefure he should be heard... (In-
Lerruplions).

MR. SPEAKER: To all of them I
gave a chance at the preliminary
explanation in respect of the motions,
Yesterday, [ said that 1 had heard
all your pomnts of view and 1 have
closed the matter. I also said that I
should see all the debate which has
taken place in the last week and find
out what points have been raised
and that 1t would take a lot of time.
1 will have to go through it so that
1 may not be in doubt as to what is
the specific issue, 1 had promised that
I would hear four Members who ask-
ed to be heard on this side and that
side Mr, Madhu Limaye had written
that if it could be kept pending till
tomorrow, it would be better. But
neither the Members wanted it, nor
was it agreed to.

AN HON. MEMBER: His name
was not amongst them.

sft wy fordt - F1 Ew fafaEey
w7 oft AT § A T W ¥ ?
I i wezeda war? & o W
wrest g, few o7 wew § A wfwwre
syt gley aich Tam i
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SHRI K LAKKAPPA (Tumkur):
tle 1s pot the Leader of .he House,
The Leader of the House has a nght
to intervene He is not the Leader of
the House unfortunately.

MR SPEAKER. If you will not
kindly mind what I say, I want to
say this. It 15 a different matter. You
can make a submission o the Speaker
in spite of what has happened,

it oy fe ww foam

oW RERE W A welr aw
& 7Y wew Y, AT’

But the way, you addiess and the
way you wrule ig exasprrating You
write: “I have given you a detailed
notice based on the  churgeshest
against Shrnn L N. Mishra . If you
are interested m the orderly business
of the House then immediately upon
the conclusion of the Question Hour
you should invite me to ralce thus
quention, you may nvite such othex
Members as you want {o " Now, 1
am very much interested in the or-
derly busness of the House 1 am
prepated to accommodate Membera
on this swle or that side mn «pite of
some obstacle; 1that may haive been
there But this 13 not the way to
address the Chair or wrnite to  me
1 do not mind After all, i’ something
basic is left out, I can make an ex-
ception but not under ths type of

pressure

st wy formd : Woaw wEET, fie
¥ areart g8 dmA i e AR
§ T foy e wn |rafaw X
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§ fr & wg §f frwengds vy a@
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B
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T® wew off X sers Io4T 9t fa
W IRTmAT A o o e
wEAM ? IR o7 Ay e ot A
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“We do not see what you are
gomng to examune hecause the pri-
vilege motion ig against the House
Minister, the Home Minister con- |
tinues, the persons may change but |
the Ilom Mimster continues. Tha
1~ why he ig dealing with  the
question,’

TH 9AT 71 37 W) w7 390 Rl
#1 wa arRmT W ngE ¥ AT RT )
qfgar §Y G 75 § KA FAfRY
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AN IX & [EATE AEAT A ISR
CTT R NV U7 Ag TRNE A 4 &
a7 g & 4w ST AdY AT T,
fgz gy | fET e ramN -
AT & T F (AT, KgA T &
fETE THAT | WY TE TR F W Q
§. & e YA 2 TETE W A

gdtadsr ug § fF wwag
s 5 fr @ B & W @
ga= & fawre wore fafeesr w1
AT gW eWy wem k@ W
st Y wnfger, wiw el S
Afes weat &) foaw & 8 204
* o wEadgferdrat
o Dt Gt w1 WY dat 4T 9 wAd
¥ Froiar i § W o016 &WT X 9 R
aréz ¥t &1 & ow @ wiwR W
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“Accordingly, when a quastion of
each of privilege or contempt of
e House is raised in either House
in which a member, officer or ser-
ant of the House fis involved, the
ocedure followed is that the Pre-
iding  Officer of the Ilouse in
hich the guestion of privilege is
aised, refers the case to the Pre-

ing Officer of the nther House,
) if he is satisfied on hearing
he member who raises the question
r on persuing any  document
there the complaint is based on a
ocument, that a breach of privi-
lege has been committad.  Upon
the case being so referred, it is
he duty of the Presiding Officer
of the other House to deul with the
natter in the same way as if it
e a case of breach of privilege
that House or of a  member
ereof.”

i oA RO F a1 T WIS T
5 9% 939 & fa o sarwak difa
g Ha&w BT RN Frarg ay asw @

GERET Fi TH ATT B agl TT ISIAT
| MT ST HAT & &l HITEqT
AR HTLTS F L&A ATAT 9347

gEdl A1 0g & ©6 SHidaT figa
St g9 foar g0 a8 HTETT FY
& fgar & aY SATA4R i fqd@ ot &7
Engladie, ad §H &I T Tt
1wt & fawrs faagifa a3z at
i 35T HT  IHTHAT Afoq  F(TE
i & 210 ST 9257 fau sa g 94
ifow feesaer<r wam dwdl &1 )
6t ard & ag wigaT Trgat g fu
7 UH FTEITE HEATI HGT A
A qOTT &8, F1E GHE wgl aqadr
gt 9 afFw= IFiT 31 wdi & e
FRT & HIAT HEET 97 78 & I
faite 7rE & for 1 FG @rEsd
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# @t i€ § 94 wisterie ¥ fasger TrgwI-
R F& o7 STar @ far I &7 AT AFAH
AN GTRTL F HTHA 98 HTHT T6d AT
FT 971 CHT greid | W9 Jedigs T
& ifgd fas ag i T U A ag agl
T & ai 52 25 & % faewa fracmir
fa qeAtgd UH GHIL IESATHI FT ¥gaA
AT &, TEATHHT &L G+ §@AT &, I
&1 wrasl fafase awdt & G s
MR 4T A1 IR ferq 1 wgh wrg
I qqw wedl & fawrs famaisw
&1 HIHHT 5ef |

SHRI SHYAMNANDAN MISHRA
(Begusarai): May I make a brief
submission?

My submission is that if a Minister
happens to be a member of the
other House, the Minister in commit-
ting a breach of privilege would be
accountable to the House where the
breach of privilege had been commit-
ted. It would be only in the case of
a member of the other llouse that
the rule applies because ithe member
would not be available here to give
explanation for what he has  done.
Therefore, that matter will e refer-
red to the Presiding Officer of the
other House. But since the Minister
is available here to explain his con-
duct, to put up his own delence, this
matter does not require to be referred
to the Presiding Officer of the other

House. So, we have to deal with
him here.
=it wew fagrdt arndy (=ifaaz)

yemey warad, au fafyds qww 2
fraa & fgma 7 fofaer Atom 9gd
LHT =T

weae wEtew: ag fafassr ar

Fgi & # av s 1 fafaas adi wagarg
g g——%age SHITHI. . ,
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ot wew fagr® woddy @ ar
DN oewAE A g K as Hain

W ow o @Ro fan & famms 4 &
frfeda Wt aT Afew femr 31 .
wrohaite wTEWr & T e & 34 & wrerT
vz ug fefado oo, 3| Se e gw =
o wrT Frfads Aing fro ¥ 39 7 24
a7 gamew +f a1 wqifs Sorete aTe
st i waamarTEgRing i
W qw g X, wHfao ¥ qaA w -
wE ¥ A RO naq | fRr o
ar A A f5T qom qw g9 R K

™ e

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K RAGHU RAMAI-
AH) He must give a .t1o1 notice.
Suddenly, he gets up

SHRI ATAL BIHARI VAJPAYEE
I have given notice of 1t

SHRI h RAGHU RAMAIAH
I know But we did not know that
thi» was going to be taken up today
We should have prior nfo-mation

SHRI ATAL BIHARI VAJPAYEE
I have already given notice 1 pave
nofice yesterday

SHRI K RAGHU RAMAIAH
We have no information that it will
be taken up today

st Wy fewd wr oAnem 2s
AT AT R A femrra

Wt e few ot smifedag
&g A A wgr a7 fzuran

wt wew fagr®t o s
Wiz umA & g7 aww pw T A faary
T A GG 4 M WT AT RRATE )
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wew wgew fas 71 fant ¥y

Wt wew fagrd ot o
wEtTa &1 o4t EavaT T o far
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oSN T UA RTAR 3 A
g7 w1 7¢ 1 {5 w41 A7 =Y o
WA QY

i1 wew fagr® wedEt  mem
WPIZE T¢ TA R 47 WV ST Gy #
fs oot 7 qAMIFA T &
T 71 qam faar

woaw wvew  ag fafasd wer g
g% A1 faw ag g d

SIRI VASANT SATHE (Akola
On a point of order under rule 222
before you allow Mr Vajpayee.

v WY : ATag Y Y § W
# frfadia oy q7 o7 g oy §, A7
A At



wew fagt awemat : g8 w0
glagqray I17 | 47 97 TIF §
T 747 97 AT FT /L 907 |

SPEAKER: 1 will see to it.

At ew fagt FEt ¢ w@ig
& g7 AfaT | 8T g A
g1 i faart € qrwt g9 g wIRAT
7§ @ife ag waa foaq
qr a1 1

st a9 A AT 9T FATU
T WIF ATST gia5 |

SPEAKER: Mr. Tulmohan
1 has become a nightmare to me.

HI9 Zf@i-——geAigs «TH &1 Fi
B Rew €3 ginT, e AT (54 A
§ AT AT TIT~E1T T1T T4T Ul
& | wa gTRT SIS AT 29T TN
s, a1 few 1 gfgat § mivw g

#t wew  fagrdt aeEt o qone
flga, 7T Ha7 fRAn 97 garg qar

VASANT SATHE:
ing Mr. Vajpayee io proceed,

‘allow me, Sir, to raise wmy
t of order, which is precisely on

Before
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aﬂ wee fagrt I T wTaq
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st &EFd 818 wT wrIT fagrd
g W4 #, TAf & WT AT W wHT
LT T & |
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i, g & WU W7 AT HOHAT R,
a..-aj o fafaas rmRar w2 s
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TATE R @ |

SHRI VASANT SATHE:
rule 222:

Under

“A Member may, with the consent
of the Speaker, raise a guestion in-
volving a breach of privilege either
of a member of the House or of the
House or of a Committee thereof.”

Then follow rules 225 and 226, rules
223 and 224 intervening to say the
condition: under which consent can
be given, Rules 225 and 226 are well
known.

Now, if you see the book by Kaul
and Shakdher, which i quoted by
every one as the Bible, the procedure
for dealing with questions of privile-
ge is given on page 225.

It is specifically mentioned therein
that the Speaker has to give his con-
sent first on receipt of a notice before
the matter is allowed to be raised in
the House. What is the procedure? If
it is against a Member, then, that
Member alone, either to you in the
Chamber, or, if you allow.even in the
House, is allowed to explain. Otherwise,
after giving consent only, the Member
who wants to raise, can make a small
statement. There is absolutely no pro-
vision in the rules which are binding.
They are not governed by 105 of the
Rules of UK Parliament. Our indepen-
dent rules which govern our proce-
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[Shri Vasant Sathe]

dure relating to privilege categorically
state that the consent is to be given
before the matter is raised. No debate
is possible. You cannot take the opi-
nion of hundred members. You cannot.
There is no procedure. It is contrary
to the rules. You cannot say, ‘I want
to listen to the advice of the Members
before giving consent.” That is entirely
yvour prerogative. You have tg decide.
You may consult the book and also if
you like, Yyou may consult the rules.
Therefore, we are having a wrong pro-
cedure here that the matter is allowed
to be raised in the House. You hear
members and then you arenot able
to make up your mind whether con-
sent is to be given or not. For that
vou listen to the members. It is a very
irregular procedure which you have
started and it is contrary to the rules.

MR. 6PEAKER: I tell you that I
have not before me either this motion
or this letter which Mr. Vajpayee is
quoting. When you send something,
at least the paper on whizh you base
the motion should be seat. It is the
member’s duty that if he quotes from
a paper, he ghould underline it or
send a clipping along with the no-
tice. I, therefore, request you to
kindly send it in a formal manner
and we will take it up later on. I
have nothing before me now.

it oz fagrd anada © & fggaa
FE—#AF o TJifem fgar ar

WA WERA AL 9TF g
faedt § Atz 7 %1% Afew § o

Myww fagrd ot o o
qg gl war 41 f6 10 @ F q1E AvAr
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faar st 1 qifes waEd e grar
Frfgd | feT ot Fr g7 o wAT &
33T AT GFA 7 qAr Al g &FAT )
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MR, SPEAKER: Mr. Bosu has rais-
ed this matter already. You send the
letter. On receipt of it, I will consi-
der,

=t wed fagrt areat - Mg s
gaaifsT | w7 = saifady ag o< AR
qirT f&x & at A g FRr a1 fw
q qF AT AT FT 98T H I3 T L. ..

SHRI VASANT SATHE&: What is
your ruling on my point of order?
Before you hear, you must give a
ruling on my point of order, or is
that also not required?

ot sz fagry areaat : gede
# 39 97 HOIT SfaT IEqr g—aa
ax quer fafawas a7 7 g1, 747 8w
fersrra a8l FT sy ?

MR. SPEAKER: I am asking them
what iz the letter.

SHRI VASANT SATHE: Under
that garb, he is narrating everything
which he should have done before.

qeqq WEIA - qF T AT QA
Fifedr 1

At gew fagrdt aw@Ey - F ar
ATET ATESA AR 7T g——ATIH T8 Fgl
v ... .. "

TAT WENET @ Sid ag AT STl
T SHEI 3@ F9T |

it Azw fagd awmar - afea
HEAF AHET AT 13 T2AT AT
g it 3, odr i gF Tedr g8 g--
a7 whAE § 7w afsarar ¥
IO a8 97 731 fzarar | 394 ag faar
ZAT ——AAARAUA F TVFT T Far
£ — q& o Ao Ao T wArdY & oy



FEAL ST, AT 3T 9T

C. M. STEPHEN: He objects
¥ reference to a matter which
i before the House. (Interrup-

[RI VASANT SATHE: Kindly
to page 257 of Practice and
edure of Parliament hy Kaul
shakdher. 1 quote:

A question of privilege may be
sed in the House only after ob-
ning the consent of the Speaker
); this has been made obligatory
that the time of the House is
taken' up by raising a matter
'eh, on the face of it, s not ad-
sible.”

do you hear that? (Interrup-

R szt fagrdt aR - 7 A
a7

RI VASANT SATHE: Please do
ste the time of the House,

Fea fagdt awad ;- d7 dF
AT 78F a9 TF FY HIAT FT
l

. SPEAKER: It came yesterday.
told that unless current mo-
s disposed of we zannot take up
We are already in the
s of taking another business.
per the procedure, how can we
y this privilege in hetween? 1
u that I have taken notice of
when the time comes, we
e it up.

e fagidt awmady : ;36 F
g TRl g | AT FIE TAT T
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31 &g agr & wak eqty H AT EGTE |
MY GAT TEN & | T F FyE q0d Tgr
gWTT, ag A% ATRAT ATAAT AGT F

ot qET @ : 99 F FW AW
AT T & THA TGRS FX @3 |

SHRI SHYAMNANDAN MISHRA:
Sir, I am rising on a point of order,
My point of order is that this matter
is pending for the consideration of
the House and by yourself. Now a
new and additional information has
come. Let the Chair hear the point
of order, Sir, the entire gamut of
matfers relating to the licence scandal
ig pending consideration before the
House and also before the Chair.

SHRI C. M. STEPHEN: It is not

before the House,

SHRI SHYAMNANDAN MISHRA:
Now, we have an additiona] informa-
tion. That will be made available by
the hon, Member, Shri Vajpayee.
That information might transform the
whole character of the case, And
that would be of great advantage in
considering the whole matter in a
proper perspective. So, this notice
is to lay fhat information. If he
wants to convey it to the House, we
want a very precise ruling Tfrom you
on it.

MR. SPEAKER: When you give
a motion, along with that, you start
reading it from a paper or a letter.
And that -Tetter must have been
attached also with that and submitted
to the Speaker. Mr, Sathe, when the
privilege comes, the Speaker exa-
mines it and he holds whether it is
in order or not. But, before giving
his consent, if he is a little bit in
suspense or in doubt, he Hhag the
option to listen only to the Member.
That I know.

SHRI VASANT SATHE®? You can
do that under Rule 225.
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MR. SPEAKER: When you all
get up, you do not lisien to me. We
ivok up some privileges on one of
which the hon, Member wantg to
submit his own information. It 1s
now at the consent stage, Regarding
that 1 wanted to hear and so I gave
you the chance. That process was
completed. Even today Mr, Limaye
ingisted that he was left over on that
Those were only undet consideration
—all the previous motions Imme-
diately after T give my ruling, I will
take notice of this and then take it
up. But kindly do not negative my
ruling.

SHRI SHYAMNANDAN MISHRA-
Should we be deprived of the know-
ledge of the nature of the offence
that has occurred?

MR, SPEAKER This 1z not the
process that in bctwern some cases
you bring in another. After the oncs
already with us are disposed of, we
will take nolice of this How can we
take simultancously so many others’
1 would request Shr1 Vajpayee not tu
insist on that.

SHRI SHYAMNANDAN MISHRA.
He 1s lodping the first information
report

MR SPEAKER' He cnuld have
attached a copy of that letter with
this,

ft gew fag@ s@ o
w7 A AT g 3 A 78 E
"X 7g v R vY ' qvws e
A & W7 R AZ7 AL qTF 41 AL
F IN AT AAEr Irfed 4qr )

MR SPEAKER: [ will take notice
of this only after the first one is
disposed of, How can something
come in biotween?
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St wrw fapr@ ot - wae
R AT A oFan v frag §
faar gt T &7 duar HC q1 £

SHRI SHYAMNANDAN MISHRA:
If an imporignt information comes to
lLight, should it be privy between the
Chair and the hon Member? ~

T WE

g

TIN a1 v &

*t soreEs few ond gaaet fr e
Fiaq )+ 3941 freemd 7 oaw

ot e fagrdt ot & wTE
T SFErdy ad 7 Ter g fame A W
aawT g 2077 1 17 T7 mrqwer e
STAIT R ATHRAAR T AW A
TFHIT T I TR qA Y ) IAET
R HT G & | 3G WG A AT
(srwR ) wrrh omiwea ¥ faw
ST LN

wRy WA #Y T A€ 9T o
¥ 74474 717 § ANT T 5HAATT §%
4% 97 A X | WITET &A1 Ofgd av |

This 15 not the proper stage.
i 7 7T THET 347 1

it e fagrdt aredt sy gER
AL 1T ¥ #4797 T B GroE A gy
77 REAT ¢

wSw WA w9 97 ST
7

st wrzw fagr® araddt . w7 &2
770 & 1 AT g7 48 i § e R
Ao ¥ro Ao # FrwA A wary frar
ag AT AAAEATR Y Fav fawr |



o Flo AFo FAAAAT F AT
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5T F JaFr towmg fadr €
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TETES qw o
5t ;e fagrd arwAat @ dvo Ao

[§0 & FiTFT A4 TAST § AF
AT TEAr g |

AR 915 g @al |

AR AT © AT WA T I
LAY 9 TE "ran

Mt wew fagr Iy - wnow
RET U WT GAFT AT BHA F qHD
& | FT AT A T4 FFA 7
weRet W@ - WT AL 0T ghAa )
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- SHRI VASANT SATHE: Nothing
¢ said mbout that letter should
g0 on record till it is given to Yyou.
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MR. SPEAKER: 1t is on the mo-
tion. The motion ig not there. You
are referring to a letter that I
receive it from somebody.

SHRI ATAL RIHAR] VAJPAYEE:
I did not say that, He said that he
has written a matter to the Speaker
and he has genit a copy of it to me.
I think it is an urgent matter. I am
geeking your permission. It is a
matter of urgent public importance.
It cannct wait,

Now that you have got the letter,
kindly allow me to read it out. (In-
terruptions) .

SHR] VASANT S&ATHE: Under
what ruletz Just quote the rule
under which you want to read it

out, o O

qt gaw fagd swgqar o g
a0 5T AN I FE ...,

SHRI C. M. STEPHEN: Sir, a
very dangerous position is develop-
ing in the House. These rules that
we have passed are being torn into
pieces. There is a procedurs, and
we have to conform 1o that proce-
dure; it is a right guaranteed to
every Member here. Any violation
of that procedure is a violation of the
rights of the Member. We have been
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.sowing the seeds of violation of the
rights. It should not be permitted
1 want to raise a vital question ot
importance, The question is whether
in the matter of raising a question of
privilege, any Member who has given
notice. (Interruptions).

MR. SPEAKER: Please sit down.

SHRI C, M. STEPHEN: Sir, when
I attempt to say something of impor-
tance, you want me to sit down;
when anything is said on the other
side, they go on uninterruptedly;
they are permitted. We must ex-
plin our position. Our position 1s
this. How long can this happen, I
really do not understand. The point
1 want to raise is this, before you
lay it down as a precendent. I is
about any Member who has given a
notice and who can raise that point
here and make a preliminary state-
ment. I went through May's Par-
liamentary Practice. ] do not find
that a person who has given a notice
can make an open submission in this
House. What I am submitting is, @
complete discussion has got to take
place before you lay down your
decision. Now, what happens is, one
side is h¥¥ing its say, and the other
side is not having its say. That
goes on. The other side is comple-
tely sifent- Now, fhe matter can be
discussed with you privately. That is
wismt May's Parliamentary Practice
says. This is what it seys:

“As a motion tdken at the time
for matters of privilege ig {heleby
given precedence over the pre-
arranged programme of public
business, the Speaker reguures to be
satisfied, both that there is a prima
facie case that a breach of privilege
has been committed: and also that
the matter is being raised at the
earliest opportunity. If he js not
go satisled when the circtinstances
are first brought to his attention
privately, he may inform the Mem-
ber that he is nat entitled to zaise
the matter as a question of privi-

lege,...."
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Now, Kaul and Shakdher, in their
Practice and Procedure of FParlia-
ment say that there is a difference
between a privilege motion taken
against a stranger, and againgt a
Member. In the matter of privilege
motion taken against a Member,
wedare you are preliminarily satisfied
atuxt the admissibility of it, the
Member implicated against has got
the right of hearing before you either
privately or on the floor of the House.
It is never stated there that he who
has given a notice can come before
the House and make a statement by
himself; that has been going on here.
There are dangerous consequences.
Although the matter will ultimately
be adjudged untenable because a
person gets the floor of the House,
allegations are made against Mem-
bers of the House or even out-
siders and they go on recorc and
the other side is not befure the
House, This is not a situation con-
templaicd by the rules. May's Par-
liamentary Practice does not apply
her because we are governed by our
rules, My submission is that rules do
not contemplate that sort of thing.
Exceptions shiould not be allowed in
this manner. Rules do not contem-
plate a public hearing before Yyou
finally come to a decision that there
is a prima facie case. When there is
a prima facie case, the matter comes
before the House. No debate can
tuke place here except on the basis
of a motion or question. Unless a
motion is moved no discussion could
take place, Therefore any discussion
or any debate except under rule 184
or on the basis of a motion is imper-
missible. Rules do not permit. 22!
ariges only after you decide under 222
that there is a prima facke cuse; that
is permissible and tenable. There-
fore any attempt made to ventilate
this matter under the cover of the
notice given to you before Yyou
decide that it is admissible is absolu-
tely impermissible. Kindly do not
lay down any precedent to the cor
trary. We have wasted two weeks
in these exercises in futility; let it
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not be carried on. 'This dangerous
thing will have to be resisted,

SHR] 8 M., BANERJEE: 1 nse
on a point of order.

MR. SEAPKER: Please sit down.
1 have to dispose of the first point
of order. Mr. Vajpayee's motion
which I"received yesterday was about
the school in memory of L. N
Mishra's father, This motion was
glven yesterday. Thig lefter was
written this morning. How can this
motion be get against this letter?

. oft e fagrdt wedat @ v &5
AT ¥t g oY 1 ag 9@ 0T
st ¢

weow wew @ GE IEA £ 4Ny
war ?

oft grrw fagrd adat (& aA
g A8 gmy A

¥ Arfew am fagr ar | A W@
o1 ¥6 wTow & Arfex f2g 91 & &

MR. SPEAKER: You cannot rase
in your notice future events which
are not anticapated,
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SHRI K LAKKAPPA: Sir. they
must have bribed the servant of Shri
Tul Mohan Ram and thus got ths
petition. Their strategy is to hold
the House to ransom. The petition 18
fake, It must have been invented in
collusion with the servant. They
are bringing in all kinds of fictitious
petifions How can you allow them
under the rules? (Interruptions)_
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SHRI VAYALAR RAVI T{Clura-
yenpil): 8ir, you cannot sallow him
to read the letter....(Interruptions).

SHRI K, LAKKAPPA: Sir, this
cannot be read in the House under
the rules.

ot wrw fagrdt arwda : gerw
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SHRI S. M, BANERJEE (Kanpur):
Sir, on a point of order. I am not
talking about the letter and 1 do not
know the contents of it. My pont
of order i1s this. Shri Vajpayee las
read out from a letter written to you
by the servant of Shri Tul Mohan
Rant. A particular sentence hag been
read out from that document, which
raises a very important matter on
which I would request you kind-
ly to give a rTuling. It is also
confirmed that thig letter has
been written to you. You have
got the original letter and a copy i»
with Shri Vajpayee. A serious charge
has been made against the CBI it~
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self. In the larger interest, you kind-
ly send the letter to the CB], to find
out whether it is true or not. More-
over, it the CBI hasy shown the docu-
ment to Shri Tulmchan Ram, it
means that the entire CBI Report is
nothing but an eye-wash or a white-
wash.

I would request you that this docu-
ment should be allowed to be placed
on the Table of the House and 1t
should be circulated to all the
Members On Monday, we should be
given a chance to discuss the
entire letter. (Interruptions), 1
have not fimished. In the larger
interest of the House, 1f our inte-
grity 1s challenged, it should be
cleared of Shri Tulmohan Ram 18
not attending the House, If it 1s
proved that he 1s in lemgue with the
CBI . (Interruptions) This docu-
ment which has been authenticated
should be circulated to all the Mem-
bers

SHRI K RAGHO RAWIATAH : Ac~
cording to procedure that has been
followed, 1 object to it. (Interrup-
tions), I would hike to submit that you
have allowed a certain document to
be placed on the Table of the House

SOME HON. MEMBERS* No, no

SHRI K RAGHU RAMAIAH: We
object to the laying of the document
on the Table of the House, We have
a right to object to it. We have no
earlier notice of what the document
is. If a document hike that is to be
laid on the Table of the House, we
will be prejudiced. We have no
opportunity to contradict it or to com-
ment on it or say what we have to
say about it. It 18 but fair that when
a document Iike that is brought be-
fore the House, we should have a
prior opportunity of examining it, an
opportunity to see whether it 15
genuine or not,

MR. SPEAKER: This document
suddenly came in. He sald it s 2
privilege matter. The privilege
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notice was given yesterday. This
letter came in today, What td do?
It everything is to be taken up by
aggressive actions and by shoutings
then there is no need of anything. I
fail to understand how we can pro-
ceed,

ot wTwTe T iR (TS
WEqH WEIEW, WY qY At dlo wrfo FT
Faa T 0F FF a1 w107 § | TG
a1 guA ifqardizdr %1 S19 #r "
EY ot | (swwew)

SHRIMATI MAYA RAY (Raighnj):
Mr, Speaker, Sir, may 1 make & sub-
mission? t ~

We find, during this session; right
from the beginning, every time the
Chair, that means to sdy you, Sir,
get up and give a ruling or even
make an observation, several of these
people stand up togéther. I under-
stand that there are Rules of Pro-
cedure that guide the performance of
this House. I see, even when Mr.
Vajpayee stands up, Mr. Shyam-
nandan Mishra also stands up to
speak. Can't Mr. Vajpayee speak for
himself? It is not necessary for Mr.
Mishra to do that, I know, they
are scnior Members of this House.
I have no quarrel about that, How
they should behave, how they should
conduct themsélves, 1 will not say
anything. In w=ll humility, I must
say, this is my second year in this
House, I would not say anything to
cast any aspersion these senior
Members. But ] must make a few
observations here, If fhey stand
up like this, we can also do
the same thing, What is sauce
for the goose is sauce for the
gander slso. But I object to the way
in which the Chair is being addressed
each and every morning. It is not
a question of this side being attack-
ed, Why should you, the Chair, be
subjected to this behaviour? I take
mtrong objection to this. (Irterrup-
tions),

13 hrs.

SHRI SHYAMNANDAN MISHRA:
The entire party of 370 members has
been commandecred 1nto action
egainst the Opposition, Who are they
to tell us that we are doing some-
thing against the Chair? As a matter
of fact, it is they who have been
doing soméfhing &gainst ‘the Chair
and we take strong objection to that.
(Interruptions),

SHR] S. A. SHAMIM (Srinagar):
Having listened to the hon. lady
member, I want to assure her that
the situation is not so pathetic as she
seems to think. You are handling the
House as it should be and yolu know
that the Opposition has a case and it
must be heard. In that particular
case you are using your discretion.
Therefore, she need not make the
whole thing very pathetic.

Secondly, you in your wisdom have
observed that, when one Privilege
Motion is pending, no other Privilege
Motion can be raised. I said it ear-
lier also and I repeat that, in some
cases of privilege, time is of essence,
For instance, when we are debating
a privilege motion here, suppose
somebody finds that there is a stran-
ger in the House and there is a breach
of privilege or that somebody is
voting wrongly. ... (Interruptions).

MR. SPEAKER: Theré is no end
to human ingenuity,

SHRI S. A. SHAMIM: What [ mean
to say is that, in some cases like the
one which Mr. Vajpayee has refer-
red, time is of essence.

Thirdly, T do not agree that any
letter by any servant of any member
can justifiably be presented before
this House and & question of privilege
raised. To that extent, I agree that
prior notice should be given, After
all, what is the locus stondi of
Mr. Tulmohan Ram's servant? Mr.
Tulmohan Ram has taken so much
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of our time—20 days; and now it is
going to be Mr, Tulmohan Ram's
servant. (Interruptions).

SHRI DINEN BHATTACHARYYA
(Serampore): The matter regarding
the attack on Mr. Jayaprakash
Narayan's car in which one photo-
grapher of Statesmen was also in-
jured, should be taken up immedia-

tely adjourning the proceedings of the
House. . .. (Interruptions).

MR. SPEAKER: I am not holding it
in order. I am not allowing it.

st W fagr@ wrwdat ;- wemar
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I have to examine it and if any-
thing is there, I will seek your guid-
ance.
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MR. SPEAKER: 1 cannot decide
without seeing it, It comes to me
while sitting here. I am not allow-
ing any adjournment motion.

Ay 48 ) aom § e & agr oy W ww
d deT ot ¥y
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SHRI K. LAKKAPPA: They are
only monopolising the entire House.
Have we no right fo make our sub-
misgsions? Are we not Members of
this House? Are you not going to
hear us? We are strengthening ¥ou
ang we are protecting the Rules of
Procedure. You kindly regulats the
porcedure. It is not their monopoly
everytime to hold the House to
ransom. I have given a privilege
motion against Mr, Jyotirmoy Boan,
I would like to make my submission.

MR. SPEAKER: So long as the
earlier one ig not disposed of, T will
not take up any other privilege
motion.

RE. ADJOURNMENT MOTION

SHRI DINEN BHATTACHARYYA
(Serampore): Here it has come in the
papers—attack on JP's car.

MR. SPEAKER: Many leaders,
many distinguished men move about
They are shown black flags and many
other things. That cannot be a sub-
ject of adjournment motion here. To-
morrow you go somewhere and some-
thing happens. That cannot be a sub-
ject matter of an adjournment motion
here

SHRI ATAL BIHARI VAJPAYEE
{Gwallor): The matter is not as simple
as tbat.

Please reag my motion.

MR. SPEAKER: ] have seen it. It
is not in order.

PROF. MADHU DANDAVATE
(Rajapur): It is not a question of JP
alone. Members of Parliament were
proceeding to Kurukshetra along with
JP and they were attacked. There Is
the failure of the Government to pre-

vent that....(Intgrrupfions)



